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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH,NEW DELHI

Original Application No. 911/2022
I.A. No. 14/2023 and L.A. No. 16/2023

Prof. Dr. Sanjeev Bagai & Ors.
(Substituted as National Green Tribunal Bar Association)

Applicants

Versus

Department of Environment, GNCTD & Ors.

Respondents

Reply of Environmental Engineer, Punjab Pollution Control Board,
Patiala on behalf of respondent no. 3 (Secretary to Government of
Punjab, Department of Science, Technology and Environment) and
respondent no. 13 (Member Secretary, Punjab Pollution Control Board)
in compliance of order dated 05.12.2023.

Respectfully Showeth

|. That briefly submitted, the Hon’ble National Green Tribunal has
taken cognizance of the above-mentioned case relating to the
cutting, felling and pruning of trees in Vasant Vihar area of New
Delhi. However, considering the fact that environmental
questions involved in the matter are having national
ramifications, the Hon'ble National Green Tribunal was pleased
to pass an order dated 5.12.2023 thereby impleading Ministry

of Environment, Forest and Climate Change, Government of
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India, Central Pollution Control Board, States of Uttar Pradesh,
Uttarakhand, Punjab, Haryana, Himachal Pradesh, NCT of
Delhi, Union Territories of Chandigarh, Jammu and Kashmir
and Ladakh (through their Secretaries, Environment) and the
Pollution Control Boards / Pollution Control Committees of the
Said States and UTs as respondents in the case with direction
to file reply / response with regard to the aspects of protection
of trees against illegal felling and pruning of trees and all related

aspects and framing of guidelines, rules regarding the same.

_ That it is relevant to mention here that the Punjab Pollution

Control Board is working under the Administrative control of the
Government of Punjab, Department of Science, Technology and
Environment and as such, the common reply on behalf of the
Government of Punjab, Department of Science, Technology and
Environment (respondent no.3) and Punjab Pollution Control
Board (respondent no.13) is being filed by the Environmental
Engineer (Head Quater-1), Punjab Pollution Control Board,

Patiala for which the Environmental Engineer has been

authorized.

_ That the case has been examined and it is submitted that the

Department of Science, Technology and Environment and the
Punjab Pollution Control Board had not framed any guidelines
with regard to felling, cutting and pruning of trees as the subject
matter with regard to the protection and preservation of trees
falls within the purview of the Department of Forests and
Wildlife Preservation.

_ That it is relevant to mention here that in another case bearing

no. O.A. no.142/2023 titled as Balbir Dass versus State of
Punjab and others pending before the Hon'ble National Green
Tribunal, the Secretary, Department of Science, Technology and
Environment vide memo mno. 3/73/ 2023-STE4/25 dated
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10.01.2024 has already requested the Department of Forests
and Wildlife Preservation to frame requisite Standard Operating
Procedure, Statutory Framework for protection of trees, grant of
permission for cutting trees, imposition of Environmental
Compensation for illegal cutting of trees, which may be made
applicable in general conditions in the State of Punjab. A copy
of memo dated 10.01.2024 of the Government of Punjab,
Department of Science, Technology and Environment is

enclosed herewith as Annexure-A.

. That the Central Pollution Control Board has also sought the

information relating to the aspect of protection of trees, felling
and pruning of trees and framing of guidelines /rules from the
Punjab Pollution Control Board vide email. The prescribed
proforma supplied by the Central Pollution Control Board to the

Punjab Pollution Control Board is enclosed herewith as

Annexure-B.

_ That the Member Secretary, Punjab Pollution Control Board has

also written a letter bearing no. 2267 dated 22.1.2024 in the
above mentioned case to the Principal Chief Conservator of
Forests (PCCF), SAS Nagar to supply a copy of the
guidelines/policy/with regard to felling, cutting and pruning of
trees alongwith information contained in the prescribed
proforma of the Central Pollution Control Board to the Punjab
Pollution Control Board so that appropriate reply is filed before
the Hon'ble National Green Tribunal. A copy of letter no. 2267
dated 22.1.2024 is enclosed herewith as Annexure-C.

_ That the Principal Chief Conservator of Forests (PCCF),

Department of Forests and wildlife Preservation, Government of
Punjab vide letter no. Forest-FWOFW-2(CC)/2/2024-FW dated
31.1.2024 has supplied the requisite information pertaining to
the Forest Department in the prescribed proforma. The relevant
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information provided by the Department of Forests and Wildlife
Preservation, Government of Punjab vide memo dated 31.1.2024

is mentioned herein below:

a) It is informed that trees standing in the areas
notified as forest fall within the purview of the
Department of Forests and Wildlife Preservation
and are being managed/protected as per the
provisions of various forest legislation such as
Indian Forest Act, 1927, Forest Conservation Act,
1980, Punjab Land Preservation Act-1900 and
Wildlife Protection Act, 1972 etc. and in
accordance with the provisions of Working Plans/
Management Plans approved by Government of
India. It is pertinent to mention here that the trees
standing in Notified Forest in Urban areas are also
being managed as per the provisions of above said
acts/rules. The requisite information pertaining to
Forest Department in the prescribed format is

enclosed herewith at Annexure-A.

b) It is clarified that the trees which are standing in
Non- Forest Lands in Urban areas do not fall under
the jurisdiction of Department of Forests and
wildlife Preservation, Punjab. Hence, it is
suggested that information with regard to
felling/pruning of such trees may kindly be taken
from Department of Local Government/ Municipal
Corporations, because such areas are managed by

above mentioned Departments.

c) It is also clarified that trees standing in the Non-
Forest Panchayat Lands are being managed by the
Department of Rural Development and Panchayat

as per their laws administered by them. Hence,
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information with regard to felling/pruning of trees
on such lands may kindly be taken from

Department of Rural Development and Panchayat.

d) It is worthwhile to mention here that Draft policy
for management/regulation of trees standing on
Non-Forest Public Lands is being prepared as per
the directions of Hon'ble National Green Tribunal
in MA No. 48 of 2023 in OA No. 200 of 2023
Kuldeep Khaira and others Vs State of Punjab and
Others. The same will be finalized after
consultation with other stakeholder departments

and may be considered by the State Government

thereafter.

A copy of letter no. Forest-FWOFW-2(CC)/2/2024-FW
dated 31.1.2024 of Principal Chief Conservator of Forests
(PCCF), Punjab is enclosed herewith as Annexure-D. It is
relevant to mention here that Principal Chief Conservator of
Forests (PCCF), Punjab has also enclosed an Annexure A with
the letter wherein the copies of Indian Forest Act, 1927, Punjab
Land Preservation Act, 1900, Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980 and Wwildlife Protection Act,
1972 have been enclosed. However, the copies of the said Acts

are not being enclosed herewith being voluminous.

8. That the draft policy for management/regulation of trees

standing on Non-Forest Public Lands is being prepared by the
Department of Forests and Wildlife Preservation, Government of
Punjab as per the directions of Hon'ble National Green Tribunal
in MA No. 48 of 2023 in OA No. 200 of 2023 Kuldeep Khaira and
others Vs State of Punjab and Others. The Department of
Forests and Wildlife Preservation will finalize the same after
consultation with other stakeholder departments and
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consideration of the State Government. The Hon'ble National

Green Tribunal will be apprised accordingly.

9. That the reply on behalf of respondent no.3 and 13 is being
submitted in compliance to order dated 5.12.2023.

Submitted by

2
Mo/

Date: OL\O‘LI Wy (Harinder Singh)
Environmental Engineer,
Place: PATIALA Punjab Pollution Control Board,
Patiala
On behalf of respondent no.3 and 13
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Government of Punjab
Department of Science, Technology a‘id Environment

To

The Principal Secretary-cum-Financial Commissioner

Government of Punjab, !

Department of Forests & Wildlife Preservation, :
Chandigarh. i

Memo No. 03"}3’ 2023 - S1E ‘-(Im'f'
Dated: ID-0]- 2024 !
|

y : i
Subject: Framing of Standard Operating Procedure for protection of trees, giving of
permission for cutting of trees and imposition of Environmental
Compensation for illegal cutting / felling ?f trees in the State of P&ruab

Please refer to the subject cited above. i

2) Itis informed that the Hon'ble National Green Tribunal has taken ';cognlzance
of a case in Original Application No. 142 of 2023 titled as Balbir Dass v/s State of ‘?unjab and
Others wherein the Sarpanch of Village Kaddon, Tehsil Ii’ay'al, District Ludhiana, ii’unjab has
indulged in cutting of about 40 trees at Panchayati L:;nd of Village Kaddon w3thout any
requisite permission from the concerned authorltles and has caused damabe to the

i
environment. !

3) The applicant has filed application under the provisions of t.he Natit’)nal Green
Tribunal Act, 2010 with the Hon'ble National Green Trlbuna! for issyance of dn‘ectaon for
registration of FIR against Sarpanch Parminder Singh apd imposing fine which should be
minimum 30 times of the amount of Rs. 1,67,000/- rece,wed by him by illegally cutting and

selling 40 trees standing over the panchayat land.

4) Though the Director, Rural and Deveiopli‘nent and Pa'nchava‘ts on receiving
the report dated 30.11.2022 from District Development a;nd Panchayat Officer, Ludhiana has
suspended the Sarpanch, Gram Panchayat Village Kaddon, Tehsil Payal, District:Ludhiana
and marked the regular inquiry to Additional Deputy Cé)mmissioner (Rural Devg‘lopment),
Ludhiana, but the substantial question relating to the prr,:)tection of the environment due to
illegal cutting of trees and the remedial measures required to be taken has Temained
unanswered. In such cases Environmental Compensation is also required to be imposed for
damage to environment. | |
5) Considering the averments made in the a_ipplicatlon and the obsen{ations of

the report of Joint Committee, the Hon'ble National G"een Tribunal by passing :an order




1682

-8-

dated 4.12.2023 has impleaded the (1) State of Punjab through Q:hief Secretary,
Government of Punjab, (2) Secretary, Department of Science, Technology a:pd Environment,
Government of Punjab, (3) Financial Commissioner, Rural Development[and Panchayat,
Government of Punjab, (4) District Magistrate, Ludhiana and (5) District D!evelopment and
Panchayat Officer, Ludhiana, as party respondents No. 1 to 5 in the case requiring them to
file their reply/response with reference to the averments made in the app:llfcaticm and also
the statutory framework/SoP/instructions issued for protection of treeis and grant of
permission for cutting of trees, if any, on or before 19.01.2024. Copies of thé relevant orders

of the Hon'ble National Green Tribunal are enclosed herewith for perusal. ;

6) In the above background, the case is referred to the Deparqiment of Forests
and ‘Wildlife Preservation, Punjab for framing of requisite Standard 0per$ting Procedure,
statutory framework for the protection of trees, grant of permission for cutting of trees,
imposition of Environmental Compensation for illegal cutting of trees etcL which may be

made applicable in general conditions in the State of Punjab.
Please treat it as important. : .
$ |

ent of Punjab,
d Environment

Secretary to Govern
010 Department of Science, Technology a

Endst. No. m,wg' STELI/Q—G 20 Dated_ (0D E 24

I
|
A copy of the above alongwith Copies of the relevant orders of the Hon'ble National

Green Tribunal is forwarded to the following for information and necessary action please.

+ 1) Chief Secretary to Government of Punjab, Civil Secretariat-1, Punjah,’!Chandigarh.

2) Financial Commissioner, Government of Punjab, Department of Runllal Development
7 .
and Panchayats. |

3) Principal Secretary to Government of Punjab, Department of Local Government,
Chandigarh. !
v 9 Principal Secretary to Government of Punjab, Department of Hou!sing and Urban
Development, Chandigarh.
~ 5) Principal Chief Conservator of Forests, Punjab, Chandigarh. .
&H— |

Secretary to GovernLnent of Punjab,
ol Department of Science, Technology a‘l-ld Environment
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Format

Information with respect to all related aspects of protection of trees, felling and pruning of trees
and [raming of guidelines/rules regarding the same

1. | Name of State/Union Territory

2. | 1) Is there any Act for protection/preservation of trees or felling : Yes/No
- | and pruning of trees

ii)If yes, please provide brief details of the Act and copy of the
same

iii) If no, is there any plan of development of Act  Yes/No
iv) IT yes, please provide timeline of development of such Act

2. | i) Is there any Rule for protection of trees or felling and pruning : Yes/No
. | of trees

i) If yes, please provide brief details of the Rule and copy of the
same

iii) If no, is there any plan of development of Rule ¢ Yes/No
iv) If yes, please provide timeline of development of such Rule

3. | 1) Is there any Guidelines for protection of trees or felling and . Yes/No
.| pruning of trees

i) If yes, please provide brief details of the Guidelines and copy

: of the same
|| iii) If no, is there any plan of development of Guidelines : Yes/No
i | iv) If yes, please provide timeline of development of such

Guidelines

compensation /penalty for violation in respect of illegal trees

|
4. | 1) Is there any methodology for imposing environmental . Yes/No
|
i felling and illegal pruning of trees.

ii)If yes, please provide brief details of the methodology and copy
of the same

iii) If no, is there any plan of development of methodology : Yes/No

. iv)If yes, please provide timeline of development of such
methodology

5 If Acts, Rules, Guidelines, statutory framework are not there, how
! issues like - protection of trees, felling and pruning of trees are
dealt, please provide information

6 | Other relevant information

Please reterv to enclo ocf LMt «
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LT )2 PUNJAB POLLUTION CONTROL BOARD
N
No. 22—6 Dated. Q—Q“/I/f?a“f
To

Principal Chief Conservator of Forests (PCCF) HoFF,
Forest Complex, Kumbra Road, |
Sector -68, SAS Nagar (Mohali). ’

Sub: 0.A. no. 911/2022 titled as Prof. Dr. Sanjeev Bags & Orl. substituted as
NGT Bar Association versus Department of Environment, GNCTD & Ors.
Ref: Memo no. STE-STEB03/2/2024-STE4/753628 dated 03.01.2024 of the

Department of Science, Technology and Environment and email of the 0O/o
worthy Chief Secretary, Punjab. '

Please refer to subject cited above.
Z The O.A. no. 911 of 2022 (I.A. no. 14/2023 & I.A. No. 16/2023) titled as Prof. Dr. Sanjeev

Bagri & Ors. substituted as NGT Bar Association versus Department of Environment, GNCTD

& Ors. is pending before the Hon'ble National Green Tribunal.

3. Vide Order dated 05.12.2023, Secretary to the Government of Punjab, Department of

Science, Technology and Environment and Member Secretary, Punjab Pollution Control Board have
been impleaded as Respondents no. 3 and 13 respectively by the Hon'ble Natioriﬁal Green Tribunal
and notice has been issued requiring them to file reply/response with regard to aspects of
protection of trees against illegal felling and pruning of trees and all related aspects and framing of
guidelines, rules regarding the same.

4, The Department of Science, Technology and Envir;mment and the Punjab% Pollution Control
Board had not framed any guidelines with regard to felling, cutting and pruni 1g of trees as the
subject matter with regard to the protection and preservation of trees falls within tzhe purview of the
Department of Forests and Wildlife Preservation. :

5 It is further to mention here that in another case bearing no. 0.A. no. 142/2023 titled as
Balbir Dass versus State of Punjab and others pending before the Hon'ble National Green Tribunal,
the Secretary, Department of Science, Technology and Environment vide men'ﬁo no. 3/73/2023-
STE4/25 dated 10.01.2024 has already requested the Department of Fojsts and Wildlife
Preservation to frame requisite Standard Operating Procedure, Statutory Frame iork for protection
of trees, grant of permission for cutting trees, imposition of Environmental Compénsation for illegal

cutting of trees, which may be made applicable in general conditions in the State of Punjab. (Copy of
memo dated 10.01.2024 is enclosed). ‘

IIRTIE TG, &I I8, Ufen®-147001

Vatavaran Bhawan, Nabha Road, Patiala -147001
Phone : Chairman. : 0175-2215793, Member Secretary : 0175-2215802 (0)
Website : www.ppcb.gov.in | E-Mail : chairmanppcb@yahoo.in | msppdb@gmail.com |
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6. It is further relevant to mention here that the Hon'ble National Green Tribunal vide Order
dated 05.12.2023 passed in the subject cited case has also directed the Central Pollution Control
Board to obtain and compile the information relating to protection of trees against illegal felling and

pruning of trees and all related aspects and framing of guidelines/rules regarding the same from all

the States and Union Territories and include such compiled information in itls reply/response.
Accordingly, the Central Pollution Control Board has sought the requisite infor:mation from the
Punjab Pollution Control Board by sending a prescribed Proforma. The copJ of Order dated
05.12.2023 of the Hon'ble National Green Tribunal passed in the subject cited case alongwith copy
of prescribed proforma of Central Pollution Control Board is enclosed herewith for kind perusal.

Zs Itis, therefore, requested that a copy of the guidelines/policy/with regard to felling, cutting

and pruning of trees may kindly be instructed to be supplied alongwith information contained in the

prescribed proforma of the Central Pollution Control Board to the Punjab Pollution Control Board so
that appropriate reply is filed before the Hon'ble National |Green Tribunal
well in time. It is further requested to issue necessary instructions to the conc;erned Officers to
frame the SOP, Guidelines etc. in reference to memo dated 10.01.2024 of the Department of
Science, Technology and Environment (as explained in para 5 above) at the earliest. The case is listed

for hearing before the Hon'ble National Green Tribunal on 06.02.2024.

DA/As Above j
i é"‘ i—l_/l 1i Leriny
%Member Sectetary

Endst. No. ‘Z)_&p Date :22‘ F l?_!.( -

A copy of the above along with copy of paperbook received in the case is forwarded to the
Secretary, Department of Science, Technology and Environment, Mini Secrlletariat-z Punjab,
Chandigarh. It is requested that defence sanction in the case may please be ordered to be
issued so that the case may be defended by the State counsel before the Pon’ble National

Green Tribunal. \
C_M' mber Eecrz':a:ry
Endst. No. 'Lﬁ ? Date ’|§}1 &

A copy of the above along with copy of paperbook received in the case is forwarded to the

Environmental Engineer (H2 -2), Punjab Pollution Control Board, Patiala wlfith a request to
collect and frame the information with regard to the subject matter of the case so that reply

of the case may be filed before the Hon'ble National Green Tribunal. : |

qm

& %

s
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1/772589/2024

FOREST-FWOFW-2(CC)/2/2024-FW o

Government of Punjab
Department of Forests & Wildlife Preservation
0/ o Principal Chief Conservator of Forests, Punjab
Forest Complex, Sector: 68, Sahibzada Ajit Singh Nagar (Mohali)
(Forest Working-2 Branch)

To,
Member Secretary,
Punjab Pollution Control Board
Vatavaran Bhawan,
Nabha Road, Patiala.

Date: 31-01-2024

Subject: Compliance of NGT Order dated 05.12.2023 passed by Hon'ble NGT
in OA No. 911 of 2022 Prof. Dr. Sanjeev Bagai & Ors Vs Department of
Environment, GNTTD & Ors before the Hon'ble NGT New Delhi.

Reference: Your office Letter No. 2267 dated 22/01/2024.

Rk ok koK ok ok

With reference to the above mentioned subject, it is informed that after going
through the Copy of the Original Application No. 911 of 2022 it has come to the
knowledge of this Department the above said Original Application pertains to illegal
felling/pruning of trees standing in the vicinity of Vasant Vihar, New Delhi which falls
under the jurisdiction of Municipal Corporation Delhi (MCD) and Delhi Development
Authority (DDA). Therefore, the question under instant litigation appears to be that of
illegal felling/pruning of trees located in the urban areas.

2. It is informed that trees standing in the areas notified as forest fall within the
purview of the Department of Forests and Wildlife Preservation and are being
managed/protected as per the provisions of various forest legislation such as Indian
Forest Act, 1927, Forest Conservation Act,1980, Punjab Land Preservation Act-1900 and
Wildlife Protection Act, 1972 etc. and in accordance with the provisions of Working
Plans/ Management Plans approved by Government of India. It is pertinent to mention
here that the trees standing in Notified Forest in Urban areas are also being managed as
per the provisions of above said acts/rules. The requisite information pertaining to

Forest Department in the prescribed format is enclosed herewith at Annexure-A.
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FOREST-FWOFW-2(CC)/2/2024-FW

_‘3,..

3. It is clarified that the trees which are standing in Non- Forest Lands in Urban
areas do not fall under the jurisdiction of Department of Forests and Wildlife
Preservation, Punjab. Hence, it is suggested that information with regard to
felling/pruning of such trees may kindly be taken from Department of Local
Government/ Municipal Corporations, because such areas are managed by above

mentioned Departments.

4. It is also clarified that trees standing in the Non-Forest Panchayat Lands are
being managed by the Department of Rural Development and Panchayat as per their
laws administered by them. Hence, information with regard to felling/pruning of trees on

such lands may kindly be taken from Department of Rural Development and Panchayat.

5. It is worthwhile to mention here that Draft policy for management/regulation of
trees standing on Non-Forest Public Lands is being prepared as per the directions of
Hon’ble National Green Tribunal in MA No. 48 of 2023 in OA No. 200 of 2023 Kuldeep
Khaira and others Vs State of Punjab and Others. The same will be finalized after
consultation with other stakeholder departments and may be considered by the State

Government thereafter.
Encl. As above

PRINCIPAL CHIEF CONSERVATOR OF FOREST (HOFF)
31-01-2024

Endst. No.FOREST-FWOFW-2(CC)/2/2024-FW/1/772589/2024
Datetl-01-2024

A copy of this letter along with information is forwarded to Financial
Commissioner (Forest), Government of Punjab, Department of Forest and wildlife
Preservation for information and necessary action please.
Encl. As above

PRINCIPAL CHIEF CONSERVATOR OF FOREST (HOFF)
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11772589/2024

31-01-2024



1/773133/2024

Information related to Forest Department regarding trees standing on

FOREST-FWOFW-2(CC)/2/2024-FW

Forest/PLPA/Wildlife Areas.

Annexure-A

Sr. [Name of State/Union Remarks
No (Territory
1. [i) Is there any Act for|(i) Yes, Trees falling within the purview

protection/preservation of trees|
or felling and pruning of trees

of the Department of Forests and Wildlife
Preservation are being managed as per
the provisions of Indian Forest Act, 1927,
Van (Sanrakshan Evam Samvardhan)
Adhiniyam, 1980, Punjab Land
Preservation Act-1900 and Wildlife
Protection Act, 1972 and as per the
provisions of Working Plans/
Management  Plans  approved by
Government of India.

It is pertinent to mention here
that there is no specific rules or
guidelines with respect to pruning of]
trees. However pruning of tree is being
done as per the local requirement and in
view of the safety of life and property off
the public in general.

ii) if yes, please provide brief
details of the Act and copy of|
the same

ii) (A) Indian Forest Act, 1927 - The
Indian Forest Act was enacted to
preserve the forests in India. It also)

explains the procedure to be followed for|

1689
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1/773133/2024

FOREST-FWO

FW-2(CC)/2/2024-FW

_.|6‘._.

declaring an area as Reserved Forest,
Protected Forest. Copy of the Act is
enclosed as Annexure-1

(B) Punjab Land Preservation Act,
1900- for the conservation of subsoil
water and/or prevention of erosion in
areas found to be subject to erosion.

Copy of the Act is enclosed as
Annexure-2
(C) Van (Sanrakshan Evam

Samvardhan) Adhiniyam, 1980. An
Act to provide for the conservation of|
forests and for matters connected
therewith or ancillary or incidental
thereto. Copy of the Act is enclosed as
Annexure-3.

(D) wildlife Protection Act, 1972.

Act to provide for the protection of
wild animals, birds and plants and for
matters connected therewith or ancillary.
or incidental thereto with a view to
ensuring the ecological and
environmental security of the country.
Copy of the Act is enclosed as

Annexure-4.

iii) If no, is there any plan for
development of Act

Not Applicable

iv) If yes, please provide
timeline of development on
such Act

Not Applicable

i)ls there any Rule for
protection of trees or felling
and pruning of trees

i) If yes, please provide brief|

Details in this regard have already been
given in Sr.No. 1 above

details of the Rule and copy off




1/773133/2024

FOREST-FWO

the same

iii) If no, is there any plan of|
development of Rule

iv) If yes, please provide
timeline of development of
such Rule

FW-2(CC)/2/2024-FW

i) Is there any Guidelines for
protection of trees or felling
and pruning of trees

ii)If yes, please provide briefi
details of the Guidelines and
copy of the same

iii) If no, is there any plan of
development of Guidelines

iv) If vyes, please provide
timeline of development off
such Guidelines

Details in this regard have already been
given in Sr.No. 1 above

i) Is there any methodology for
imposing environmental
compensation/penalty for
violation in respect of illegal
trees felling and illegal pruning
of trees

No, As per Indian Forest Act, 1927
Forest Officers have been given power to
impose penalty and compound the
offence under Indian Forest Act, 1927.
There is no mechanism in Forest Acts to
impose environmental Compensation.

ii) If yes, please provide brief]
details of the methodology and
copy of the same

Section 68 of Indian Forest Act, 1927

iii)If no, is there any plan of
development of methodology

iv) If yes, please provide

No

1691
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1/773133/2024

FOREST-FWOFW-2(CC)/2/2024-FW

timeline of development off
such methodology

-8~

If Acts, Rules, Guidelines,
statutory framework are not
there, how issues like
protection of trees, felling and
pruning of trees are dealt,
please provide information

There is a robust mechanism and
legislation in place to protect trees on
Forest Lands. However, trees standing on
outside forest areas do not fall under the
jurisdiction of Forest Department.
Comments regarding such areas may be
obtained from Department of Local
Government and Department of Rural
Development and Panchayat.

Other relevant information

Draft policy is being prepared for
management/regulation of trees standing
on non-forest Public Lands as per the
directions of Hon'ble National Green
Tribunal in MA No. 48 of 2023 in OA No.
200 of 2023 Kuldeep Khaira and others
Vs State of Punjab and Others. The same
will be finalized after consultation with
other stakeholder departments.




